OANO,69/89

Heard Stri DK Mohanty, learned counsel for the applicant and
Stri 8.K.Qjha, learned Standing Counsel, on whom a cepy of the O.A. has
been served, appearing for the Respondent-Railw ays.

The issue inwive& in this O.A. 15 regarding retention of W@e in @
case of mutual transfer whick has a bearing on the seniority of the
concerned employees. Annexure-A/7 to this O.A. is an order by the Chief
Personnet efficer (Respondent No.2), by virtue of which the applicant is
entitled to relief he has sought in this O.A. Since there has been delay in
implementation of this erder, the applicant has approached this Tribunal.

He has already submitted a representation dated 3.11.2008( Annexure-

-

E
A/3} to the Respondent No.2 with mpiesLRespandent Nos. 4 and 5 fer

T —

implementation of the ovders issued vide Anmexure-A/7. Since the
representation of the applicant is pending consideration with Respendent
Na.2, it is considered necessary to direct the Respondents, pavtienlarty,
Respondent Nos. 2 and 4 to consider the representation{Annexure-A/Sy

for the implementation of *mmfrxm“ew’“-,:"'* within a period of 30 {thirty)
<"

days from the date of receipt of this order. OYA*V“( W“f%)

With the abeve direction, this Q.A. is disposed of at the stapge of

admission, No rests,




